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VERSUS
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UPON hearing the counsel, the court made the following
ORDER

A request is made on behalf of the proposed contemnors/respondents
no. 5 to 7 seeking time to file affidavits indicating inter alia the steps that
are being taken to bring down the advertisements of the products of
Patanjali, licences whereof have been suspended by the State of
Uttarakhand and for recalling the said medicines, wherever they have
been sent for sale, i.e. to the stockists and other agencies.

It is further clarified that the aforesaid affidavit proposed to be filed shall
be without prejudice to the rights and contentions of the proposed
contemnors to assail the order of suspension of the licences in respect
of the products of the respondent no.5-Patanjali, before the appropriate
forum.

The aforesaid affidavit shall be filed within three weeks with copies to the
other side, while reserving the right of the respondents no. 5 to 7 as
prayed for above.

Orders are reserved on the Contempt notice issued to the proposed
contemnors/ respondents no. 5 to 7. Their presence is dispensed with,

till specifically directed.
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1.  An affidavit has been filed by the State Licensing Authority of West
Bengal. We have pointed out the lacunae in the said affidavit.

2. Learned counsel for the State of Nagaland submits that the affidavit was
prepared and filed only late last evening. The same is not on record.
Copies thereof have also not been furnished to the other sides. Needful
shall be done within two weeks.

3. As for the remaining State Licensing Authorities situated in States/Union
Territories across the country, last opportunity of four weeks is granted
to them to file their respective affidavits, keeping in mind the points that
have been highlighted by us in the course of submissions made by
learned counsel for the State of West Bengal. Besides pointing out the
action taken on the complaints that may have been received by the
concerned State Licensing Authorities, the affidavits shall also indicate
the nature of suo moto action taken by each of the said Authorities to
ensure that there are no misleading advertisement(s) being issued by
manufacturers, advertisers, advertising agencies in respect of the health
products, food items/food supplements, etc.

4, Coming next to the National Medical Commission, Mr. Gaurav Sharma,
learned Advocate has entered appearance and submits that an affidavit

was prepared and filed late last night. The same is however, not on
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record. Steps shall be taken to ensure that the said affidavit is on record
and copies furnished to all the learned counsel.

5. The affidavits as directed on the last date of hearing have not been filed
by the FSSAI. Ministry of Consumer Affairs was also directed to file an
additional affidavit setting out the action taken by the Central Authority
on noticing/being informed of the misleading advertisements particularly,
in the food and health sector. Needful shall be done within four weeks.

6. The additional affidavit filed by the State Licensing Authority of the State
of Uttarakhand shall be examined on the next date of hearing.

7. List on the date already fixed, i.e. 09™ July, 2024, on top of the Board.

(POOJA SHARMA) (NAND KISHOR)
COURT MASTER (SH) COURT MASTER (NSH)
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